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See Rule 42) 

ln,-,The. Centr4l,"Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION No.  371 of 2001 

Appi t(s) Shri Kri shna Autor Pathak &  

Resp a ent(s) 	Ors* 

4 	4 1, 

Adv Cab ! for Applicant(s) ~1r*BeK*Sharma #  Mr*So arma s  Mis*U*1Jas*'' 

Advdcati. for Resp^ondent(s) 

	

Notes 	the Registry 	Date 

28*901 

for  

'j vide 
C F fo I. P

" S  
V i dl. TP01', 

"bat 	A  

lm  

16.11.01 

aewl 
11r 

All  
~bb 

b mv 	31).25 	1 

Order of the Tribunaf 

Heard learned counsel for the 

parties* 

Application is adinittedo Issue 

notice on , the respondent~s. ~Cali for 

records** Returfiable by 3 weeks* List 

on 16;11.01 for orders* 

Vice-Chairman 

Mr-A.Deb Roy, lec-drned Sr.C.G.S.C' 

reques-~s for time for filing of written 

statement. i*ayer accepted. 

List on 19.12-2001 for further 

order. 

Vber 

-P~ 
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0*Ae 371 of 01 	(~5\ 	

A* 
Note!; of the Registry 

COW-,  
CL'W 

Date, 

19:~ 12 * i 

Order of the Tribunal. 

List on 4-~-1-02 after Service 
Report of, the. other respohdentdo ,  

'Mb'W'4-A-0uk Spxf-QIA4-Q-Vj 

i~cChairman 
im 

W * Q,2 	Notices ware, sent to the respondents 

es 	 *-Iool ~ service y re4i ta'ieA "0 it - -dn' -  12.'1 0" ' 

is accepted. The respondents may fi le 

written statement 'wi'thin 2-weeks ,  from today 

List an 1.2.2002 for order, 

mb 
1.2.02 

Vice-Chairman 

No written stateme:-it so far bii ~n~ L; 
filed. List again an 6.3.2002 for order. 

V i c a- Chai rman 

bist on 5..4.2002 to enable - the 
R,pst)6fia ,6nt S'  to fil ~ written statement* 

Vice-Chairman 

No written statement so far filed* 
f 

,List-the--c".e 	 9 

tten statement.abd further orders 
a,,s a last cbanc6* 

vice-CbairMan 

mb 
6,3,02 

mb 

5*4*0Z 



O.A *  No. 37112801 

22,4,82 	The matter was mentioned by Miss 

U.0as, learned counsel for the applicant 
and the same - was taken up for considera. 

tion. Miss U.Da3 informed that the 
Director or ICAR assured the applicant 

that his grievances will be looked into 
departmentally if he withdraws the 

application. Therefore, the donot wants 

to press the application. 

Considering the Facts and circums-

tances.,of the case, the application is 

dismissed on withdrawal. Needless to ,  
say that it will always be open to the 

applicant to move this Tribunal, ir 
ag g ri ev ed. 

V i c e-Chai rma n 
mb 

I 

E 
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ORDER SHEET 
APPLICATION No. 	371 of 2001 

A 	I pp, ~cant(s)...., ~ .,  Shri, Krishna Autor Pathak s  U 	 0J 

Res 	adetit(s) . .,Y? P! I. &, ,,,Ora* 

0 
mr*BqK* sharnia s  mr*se arma s  Advocate for Applicant(s) mis#U*D~Lse' l  

jor Respondent(s) 

22 o 4,92 	The matter was mentioned by Miss 
U.0as, learned counsel for the applicant 

and the same was taken up for considers-
tion. Miss U.0as informed that Ahe 
~trector or ICAR assured the 'applicant 

','4that his grievances will be looked into 
)delpl a rtmentally i F he withdraws the 

RUE 	 4application, Thererore, the donot wants 
QPV 

to press the application. 

Considering the facts-and circums-

tances:.of the case, the application is 
dismissed on withdrawal, Needless to 

say that it will always be open to the 
applicant to move this. Tribunal, ir 
agg ri eved. 

offlew tj~ 	 Sd/ VICE CHAIRMAN 
qrTft 	V1 W!W 

"rat; 

Adni fnistrulive TrIbow 

jawil l,roll Bench. Guwaha* f 

-XIMU14. qMPT'"'.9, 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

01 S14 'ne.- 

BETWEEN 

Shri Krishna Autar Pathak, 
Principal 	Scientist 	(Entomology), 
ICAR y 	Research 	Complex, 	N.E.H. 
Region, 	Umroi 	Road y 	Barapani, 
Meghalaya. 

... Applicant., I L  ~'_rvtl . 
AND 

~ 1 . Union of India, represented by the 

SecretAy, 	Indian 	Council 	of 
Agriculture 	Research 	(ICAR), 
Krishi fhawan, New Delhi. 

[2. The Director General, ICAR, Krishi 
Bhawan, New Delhi. 

The Director, ICAR, Research Complex 
for N.E.H. Region, Umroi Road, Umium, 
Meghalaya. 

... Resoondents 

DETAILS OF THE APPLICATION. 

I C U  L  A  R  S 0  F Q  D E  R.  A  G  A  I  IN S  T W  H  I  ~H 1.1±1 LH, A  P  I--'  L  I C A  T  1 0 N 
j23_ tIADE 

This application is not directed against any particular -

order but has been directed against the action of the 

yespondents in not fixing the salary of the Applicant taking 

into consideration the promotions offered to him and 

lubsequent upgradation/revision took place in the salary 

itructures. The Applicant was due for crossing his EB while 

le was serving as Scientist in the scale of Rs. 2,200- 

000/-. As on 1.7.89 the Applicant was drawing the Basic *  

pay @ 2800 p.m. and pursuant to order dated 30.10.93 he was 

Allowed to cross the EB and his Basic Pay was fixed at Rs. 
J 

how-. However, the Respondents continued to pay him F 



as his Basic Pay. Thereafter the Applicant got hit.; 

promotion to the grade of scientist (Senior Scale) in the 

pay scale of Rs. 3 POOO-5,000/- with effect from 1.7.90 but li~ 

the Respondents once again deprived him his due salary and 5 
t 

continued to pay him Rs. 2 v 8OQ/- as basic pay. Thereafter, 

Prsuant to an order dated 15.5.99, the applicant got his 

Yomotion to the Post of Scientist (Selection Grade) w,e,f, 

.93 in the pay scale of rs 3,700/= to 5,700/= but the 

I fOspondents continued to pay him Rs 3400/as basic pay 

1hout making any fixation. The Applicant ventilating his 

I Tievanres preferred numburs of representations but none of 

"VIPM haS been replied to by the Respondents. The Respondents 

r 

 

n6l ta king into consideration his outstanding service career 

I
PA1  

MOted him to the post of Principal Scientist (Entomology) 

- n? to that effect have issued an order dated 13.2.2001. The 
' 

1PID 
I 
 t 	of 	Principal Scientist (Entomology) 	under 	the lelpondents carries a pay scale of Rs. 16,400/-. Although 

Ih! Respondents given the promotion to the post of Principal 

Sci entist (Entomology) with effect from 13.2.2001 but the 

Icke has been made applicable to him with effect from 

N'th 2601 for the reasons best known to them. As stated 

the Applicant has preferred numbers of representations 

P~ ra-!" ing for refixation of his pay scale but same yielded no 

r ashit in affirmative. Hence this applicatfon praying for an 

apprinpr3 -ate direction to the Respondents for fixation of his 

Pay"scale with effect from 1.7.89 i.e. the date of which his; 

E8 Was due in the pay scale of Rs. 2,200-4 9 000/- taking into 

Onsideration the actual date of his subsequent 

jjTadation/revision of pay scales with a further dire 
. 

ction 

ay the arrears thereof with interest @ 18% on the 

a r' 	rs. 

144 

0 



LIM11ATION 

That 	the 	Application 	is declares 	that 	the 	instant 

application 	has 	been 	filed within 	the 	limitation 	period 

prescribed 	under Section 21 of the 	Central 	Administration 

Tribunal Act, 	1985. 	The Applicant 	further begs to state that 

in 	the instant application his prayers are mainly 	fixation 

of his salary, 	arrears and interest on delayed payment. 	The 

cause 	of 	action 	for those grievances 	are 	continuous 	in 

nature 	and therefore he prays before this Hon'ble 	Tribunal 

to treat the OA to be filed in time. 

JLJRISD.. 	 TR 

The.Applicant 	further declares that the subject 	matter 

!of 	the case 	is within the jurisdiction of the Administrative 

Tribunal. 

~

1 4. 	FACTS  OF THE CASE: 

4.1 	That 	the Applicant 	is a citizen of 	India and as such 	he,  

is 	entitled to all 	the rights and privileges as 	guaranteed 

under the Constitution of India and laws framed thereunder. 

1 4.2 	That 	the Applicant 	is presently holding 	the 	post 	of 

Principal 	Scientist 	(Entomology) 	in 	the 	office 	of 	the 

Pl espondent 	No. 	3. 	He is aggrieved by the 	action 	of 	the 

Respondents 	in 	not 	fixing his pay properly. 	The 	cause 	of 

Action 	arose 	while he was holding the 	post 	of 	Scientist 

(Entomology) 	under the Respondents in the pay scale of 	Rs. 

1200-75-2000-ES-100-4000. On 1.7.39 he was drawing the basil: 

pay 	of Rs. 2800/- and was due for crossing the EB. 	Due 	to 

delayed constitution of DPC he was not allowed to cross 	the 

9B which was due to him. However, 	the Respondents issued 	an 

2 



AOC" 

ej. 	zz 

order dated 30.10.93 by which the Applicant has been allowed 

to cross the EB with effect from 1.7.90. 

A copy of the aforesaid order dated 30.10.93 is 

annexed as AnRoKurs-1. 

4.3 That the Applicant although was entitled to basic pay of 

Rs. 2900/- but the Respondents did not allow him the said 

K basic pay of Rs. 2900/- pursuant to the order dated 30.9.93. 

In the meantime the Respondents issued yet another 	order 

bearing No. RC(G)1/93 dated 23.7.94 by which the Applicant 

~~ was promoted to the higher grade i.e. Scientist (Senior 

i'Scale) in the pay scale of Rs. 3000-5000/-. The aforesaid 

[promotion of the Applicant was made effective from 1.7.90. 

~ But unfortunately the Applicant was not allowed to draw the 

pay scale of Rs. 3000-5000/-. Even after his aforesaid 

K 
I  promotion, the Applicant was paid Rs. 2800/- as his basic 

pay- 

A copy of the said order dated 23.7.94 is annexed as 

Annexure-: 

i 4.4 That even after his promotion to Scientist (Senior 

!Scale) the Respondents have refused him to pay actual salary 

in the grade of Scientist (Sr. Scale) in the pay scale of 

3000-5000/-. It is pertinent to mention here that at 

that relevant point of time he was allowed to draw the 

basic pay which is below his entitlement. 

4.5 	That the Respondents continuously 	depriving 	the 

41 pplicant to his legitimate scale of pay without any reason. 

E Wen after his promotion he has not been allowed to draw his 

k tual entitled pay scale causing financial lose. The 

j 

Peak. 
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Respondents thereafter issued an order dated 15.5.99 by 

which the Applicant was promoted to the post of Scientist 

(Selection Grade) in the pay scale of Rs. 3700-5700/-. In 

the said order dated 15.5.99 the Respondents have given 

effect the said promotion with effect from 1.7.95. However, 

the story of deprivation continued and even after his such 

promotion he was allowed to draw the play scale of Rs. 

3400/- even after his promotion to the grade of Scientist 

(Selection grade). Again the Respondents committed the 

mistake of not allowing him to draw the prescribed pay 

scale. 

A copy of the said order dated 15.5.99 is annexed as 

AnneNure-'. 

4.6 That the Applicant states that even after issuance of 

Annexure-3 order dated 15.5.99 the Respondents did not 

revised the pay scale of the Applicant and continued to pay 

him the basic pay of Rs, 3400/- which is below his 

entitlement. The basic pay of Rs. 3400/- continued upto the 

(late on which he cot his subsequent promotion to the post of D 

Principal Scientist (Entomology) in the pay scale of Rs. 

16,400-22 1 400/-. The Respondents issued an order dated 

13.2.2001 by which he was promoted to the present post of 

Principal Scientist (Entomology) and on 17.2.2001 he assumed 

charge of the said post. 

A copy of the order dated 13.2.2001 is annexed as 

Annexure-4. 

4.7 That the Applicant begs to state that the Respondents 

have not yet spared him from deprivation. As stated 	above 
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pursuant to Annexure-4 order dated 13.2.2001 he was promoted 

to the post of Principal Scientist (Entomology) in the pay 

scale of Rs. 16400-22400 and with effect from 17.2.2001, the 

Applicant assumed the charge of the said post. However, 

this time also the Respondents have allowed him the said pay 

scale of Rs. 16400-22400/- with effect from March 2001 only. 

The salary for the period with effect from 17.2.2001 to 

28.2.2001 is yet to be paid to the Applicant. 

4.8 That as stated above the Respondents have not yet done 

the fixation of the salary of the Applicant with effect from 

1.7.89. The Respondents ought to have allowed him the 

benefit of crossing EB in his earlier pay scale of Rs. 2200---- 

4000/- fixing his salary @ 2900/- (or any other higher scale 

as per law) with effect from 1.7.89 and to recalculate the 

entire salaries thereafter placing him in the actual pay 

scales after his promotions calculating due increments. 

However, not to speak of increments, the Respondents have 

reduced his salary even below the minimum basic pay which is 

not permissible in the eye of law and violative of Article 

21 of the Constitution of India. 

4.9 That the Applicant begs to state that after commencement 

of 3th Central Pay Commission recommendation the pay scales 

of the Applicant has been revised. The said revision took 

place with effect from 1.1-96. Pursuant to such revision 

except the Applicant others have been paid their due arrear 

with proper fixation of their salary but, such fixation has 

not been done in respect of the present Applicantys pay. 

Although all the formalities were over much earlier, but the 

Respondent No. 3 has not yet cleared the same for the 

reasons best known to him. 
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4.10. That even after aforesaid deprivations, the 

Respondents have not yet released his due increments. 

After commencement of 5th Central Pay 	Commission 

recommendation, the Applicant is entitled to get ~ some 

advance increments. The employees who obtained Ph.D. 

	

degree are entitled to get the aforesaid increments 
	 El 

with effect from 17.8.98 but the Respondents have not 

yet extended the said increments to the 	present 

Applicant. The respondents to that effect issued a 

circular dated 28.3.2001 clarifying the 	aforesaid 

position. The applicant highlighting his grievances 

made a representation to the concerned 	authority, 

praying for release of his two advance increment as 

incentives but till date nothing has beeen done so far 

in this matter. 

Copies of the O.M and the circulars 

dated 28.3.2001 and the 

representation dated 17.5.2001 are 

annexed herewith and marked as 

Annexure- 5, 6 & 7 1 	respectively. 

4.11. 	That the applicant is entitled to received 

advance incremment as he obtain Ph.D Degree under the 

relevant service rule. As per the existing guidelines 

he was getting a fellowship of Rs.1800/-for first 2 

years 2100/- for 3rd year. In fact, he was entitled to 

Rs.1000/- per month as advance increment instead of 

KWta 
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1800/-. The respondents now have started deducting the 

said amount. The respondents ought to have deducted 

Rs.800/- per month but a sum of Rs.1800/- is being 

deducted from the applicant illegally. 

4.12. That the Applicant being aggrieved by 	the 

aforesaid action on the part of the Respondents made 

several representations to the concerned authority but 

till date nothing has been communicated to him. Inspite 

of assurances nothing has been meted out to the 

present Applicant. 

Copies of the representations are 

annexed as Annexure-e colly. 

4.13. That the Applicant begs to state that he has got 

an unblemish service career without any adverse 

throughout his service career but the Respondents as a 

measure of punishment have withheld his due salary and 

increments. It is pertinent to mention here that 

immediately after the promotion as mentioned above g  

Applicant was entitled to certain advance increments 

including the increments to be paid to the PH.D. 

holder, but till date nothing has been paid to him. As 

a reward at his sincere and devoted duty, the 

Respondents have reduced his salary to certain level 

which is not in conformity with the minimum basic pay. 

The- aforesaid deprivation of the Applicant continued 

since 1989 and till date he is suffering fromthe said 

deprivation without any justice. Hence the Applicant 

VOA 
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5.1 For that the action/inaction on the part of the 

Respondents is illegal, arbitrary and same is Violative of 

Article 14, 16 and 21 of the Constitution of India and laws 
1 ~ framed thereunder. 

5.2 For that the Responde 
. 

nts even after passing the order 
dated 30 -10.93 did not release the actual p aY to the 

Applicant. The Respondents thereafter also at the time of 

his promotions, did not allow him to draw even the minimum 

basic of the Pay scale and the aforesaid action of the 

!"Respondents is illegal and arbitrary and liable to be set 

aside quashed. 

'15.3 For that the Respondents have acted illegally is not 
~
fixing the Pay and due increments of the Applicant in 

conformity with the Rules, for which he suffered a lot. He ..I ,
made several representation to the concerned authority but li 

same yielded no result in positi ve.. 
q  

.5,.4 For that the Applicant being a PH.D. degree holder as 

such he is entitled to certain increments in addition to 

tl ~ 14s normal increments. But ins' Pite of several requests, the 
R~~

spondents have not Yet released the due salary as well as 

has come before the Hon'ble Tribunal seeking redressel 

of 
his grievances with a further prayer to Pay an 

interest @ 18% on such delayed Payment. 

~9-  @—Rq-U—NDS kLITH L—EGAL PROPROVISIgNS 

V 



increments to the Applicant. No reason as such has been 

assigned by the Respondents regarding such inaction and as 

such the action on the part of the Resp ondents are not 

sustainable in the eye of law and liable to be set aside and 

Quashed. 

8.5 For that the Respondents could not have paid the 

Applicant a basic salary (on promotion) below the minimum 
I 

basic pay which is not permissible at all, and on this score 

alone, the entire action on the part of the Respondents are 

liable to be set aside and quashed. 

P.7 For that in any view of the matter the action/inaction 

on the part of the Respondents are not sustainable in the 

eye of law and liable to be set aside and quashed:. 

The 	Applicant craves leave of this 	Honlbl(,~ 

Tribunal to advance more grounds both legal as well as 

factual at the time of hearing of this case. 

DETAILS OF THE REMEDIES  EXHAUSTED. 

That -the Applicant declares that they have exhausted 

.all the possible departmental remedies towards the redressel 

of the grievances in regard to which the present application 

has been made and presently they have got no other 

Alternative than approached this Hon'ble Tribunal., 

7. MATTER PENDING Wj. 'H  ANY  OTHER COURTS 

That the applicants declares that the matter regarding 

Ahis application is not pending in any other Court of Law 

lor any other authority or any other branch of the Hon'ble 

Tribunal . 

RELIEF SOUGHT-, 
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Under the facts and circumstances stand above the 

Applicant prays that the instant application be admitted, 

words be call for and upon hearing the partjes on the 

i 
d 

I 
 ause or causes that may be shown and on perusal of records 

1.~ 

be pleased to grant the following reliefs. 

0.1 To direct the Respondents to fix the pay of the 

@pplicant with effect from 1.7.89 as per law, with a further 

direction to pay al the arrears immediately. 

6.2 To direct the Respondents to pay an interest @ 18% p.m. 

on such delayed settlement of arrear dues. 

$.3 To direct the Respondents to calculate all the due 

increments including the PH.D. increments at the time of 

fixing the salary of the Applicant with effect from 1.7.89. 

8.4 Cost of the application. 
i 

6.5 Any other relief/reliefs to which the present Applicant 

Are entitled to under the facts and circumstances of the 
i 

case and 	as pay be deemed fit and proper by the Hon'ble 

Iribunal. 

Q.INTERIM ORDER PRAYED FOR: 

Under the facts and circumstances of the case, the 

Applicant does not pray any interim order but prays before 
i~ 

the Hon'ble Tribunal for an early disposal of the OA. 

i 

W THE APPLICATION IS FILED THROUGH ADVOCATE: 

11. PARTICULARS OF THE POSTAL ORDER 

~ (1) I.P.O. 
i(i i ) Date: 
Xiii) payable at Guwahati 

1
12. LIST OF ENCLOSURES 
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VERIFICATION 

1, Shri Krishna Autor Pathak, aged about 51 

years, son of Shri Ganga Ram Pathak, at present working as P 

rincipal Scientist (Entomology) in ICAR, Umium Road, 

6mroi, Meghalaya, do here by solemnly affirm and state that 

the statement made in this application from paragraph 

te 4 A, .1 4 'T~ 5  IV 	are true to my knowledge and those 

are matters made in paragraphs 

which I records of records informations derived therefrom 

~,believe to be true and the rest are my humble submission 

ibl efore this Hon'ble Tribunal. 

And I sign this verification on jj_th day of 

2001. 

Signature. 
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1.7,92 

11"950 	
1500 /— 	1.81.9 	 7 ~' 

S ti rlp an Ka:7()j'l ji 	
- 	- 	

As oil 

	

7- 	 Fs. 1150 
11 -1. 	 1.8.92. 
Ba rat) 	

it s . 800 	1150/— 	
j. 10. "1 2 	its. 

030.1. 

	

8. 	611, A.!), TI-WPLI 	 An on 
S.S. or. 

)I)arELrI GA.A $  

	

coll  t (j. 	2, 

C\ 
P  IND 

'tjv 



_
_11; -11 

2 
	

3 

A t f 91). 	11. J*). iis. 75o 	9'lo/- I, 	io.93 p3,13BII 

S. S. 	Ur. 	1 	(T.Alff.) I~ s - B 70 	As 
Si.Iddill 	Coll 1;rc 1. 	10.92 

3~5 Sti. 	Rulljcly 	Shol.pu 115. ,750 	- 	glict/- 1. 	'10-93 1~ 3. 

S. S. 	Gr. 	I ii.s. 87o/- 	An on 
Sikkim 	Cr'.11L.rci 10 , 9 2,  

36.- Ps. 	75(-1-9 110/- 1. 10-93 Ps- 	P) f 
Joj-pGr 	L-0 	cook.  R~s.370/_ 	As 	oil 
SlIdd.ml 	Call(;r_0 1. 10.92 -  

37. Sh. 	KnLIrt,91i 	Shuriuri 7 5 u 1 . 	10-93 8 B 1 1 
-coolc f 	XVJ ~q 	Ncigalaiicl III.B7()/- 	As 
coil tro 1. 	10.*92 

Allp.111113. ils-750 	- 	9' 1 ()/- 1 1  10.93 it'. 

M (" Is c I I I ., o I. ,  pS.8 ,1o/_ 	Aa 	L)ii 
Hi.ij.~,-rdrmd 	G eiiLro 1. 	lo. 9 2. 

DJ.'. I" - A - 	1 	11 Unk ks. 1.7.90 It ,- 29OU/_ 

Sr.- I. oll Id 11 1; 	( 	I'Til L.'). 2, 	;l..9 

ICAIZ, 	flrirriprmi -'T - Bg 

2 1 ,  

1(;jilt 	Ros. 	(1, 0111;)1ox 	( ,jU) Ati 	oil 

1kii-nprud. 1.7.92. 

Sh. 	Prirll;osli 	N(ibil RS, 1. 	I.gj 1 ~1 . 2 ~7 5 
As un 

Ic"la 13arrymil .  -1. 	1.92 

9ii.Ng, 	SmiciLambl 	Davi 	Ils. 2.)00-3500/- 1.7-93 

Trg. 	Ass Lt.. 	(T7-5) 1 ,,5. 2jc)t)/- 	As 	oil 

ManijiuT Cciitra 1.7.92 
- --------------- 

ADIJ STI?JL'PIVE OFFICER 

. 

y 

Cup y for 	itvro1ll)rlj;j.t)jj 	arict tiocos:Anry 	 tu I- 

1 TI, i a 	JT:L i rR r I c, o 	& 	c c ()  u I I b 13 	0 	fJ.  (, 0- r 	J: UAR 	Ros. 	Compl. ex, 
.

.2, Aqs(;b.jirji1i.Offi oar (LT q bQ , 	I.Cnil Rrsoircli Complex, 13r-LrF1p R111 . 

Joitit Divoc',or ?  MIR Res. 	Complex fo 
' 
'r IIEII 	RG(~Joti, A,P. 	Ceti U r p 

Mnilipurp1j. z0j,, rujl /j4 elf-1 

I~ Yltictl_Vldljzils 

,~1rkn(1/SLIck1nl/Tr p -1 	uvn/K-V-K, 'Airn 

C()ticl3l.11od (Ly licullos) 

5. 911 1 ) a _rl I I L (311 (1 oil L, 
Ic,,.Iz 	jz (1 ,9 , 	C,), 1 1, 1 1ox, 

P01- S011 ,11 .(110/Sczv:jco Book i,nroull concornod 

(U1100 C()I)Y- 

Attested 

e'voea* 



2~D JAN COUNC IL OF AGR ICU LIJURAL RESEA[~Clf 

	

L 	-'CH COMPiBX FOR N ICAR MSEP4t 	 -E-11. REGION 

	

UM. ~ 	

'AP AN I, ME GHA LA YA '01 1tOAU t BAi, 

No:.RC(G)1/93 	 Dated Barapan4 the 2 3rd July, 94 

0  R  D E It 

In ,  pursudnee of the Counc ills 1 ttex F.No. 6- 31/92-AU 
dated 23.6-949 -. the following Sc ientists M.2200-4000/-) are 
Plac ed 1he r,-Ide of Scientist (Sr. ,  Scale)  in the pay scale 
10  ~0 .L . Rs-3000-5 00  /- w-e'-f. the dates indicated against t1ieir 
names as recommended by the D.P.C. :- 

1 #  Dr. 	V, Mahajan (P.B.) 

2. Dr. U. K. Haz*oxik, 	(Agro.) 
3. Dr. 	J. J. Gupt,-, U.N.) 
4. Dr. 	1). K. Pandey (P.D.) 

5 0  Dr. 	P. K. N. ayak (Fishery) 
 Dr. Bijeadrn Singh (Hort.) 
 Dr. Bhnr,-It Bhus h m. 	(AGB) 
 Dr. 	A. K. Pnrfley 01ort.) 

 ,vo. Dr. 	At,?x Sihjh 	(At, 
 Shr i G. S. 	1~nr ib nsap Pa (if or t. 

j 1. Shr i B. P. H Az R-r il~ ,-j (P - P ath -- 
 Shr i T. K. BIngupta (P-Path. 
 -Shr i N. V. Ilao (A& il. Ec.o. 
Shr i K. A. Yai thak ~Ento.) 

w#esf% 23o7691 
11 	1.7-89 

14.6.90 

.
3163-91 

? 1. B. 91 

29-3-91 

3~ 4. 6.91 

20.10-91 

28.12,92 

29.8.91 

1.7-89 

.,.7.92-. 

19.6.90-. 
1. 7. 90 

11 
This issues "wLth the approvril of the D 

5 
I  K. Of t A 

ADMINISMATIVE OFFIC11-t 
Copy to 	

tc\ LA 
I : Persons concern 
2 D y. ) ir ector (PV 	lcj~ 't ~ f  -Kr ish i Bhnvan, New D e 1h i 
3- Sr. - Analyst, ICM, 	ish i bjj,,-jvnn, New Delhi. 

D ir ector conperned i  1- 1) up /kc 
Finance & Accounts Qf f ic er 9  ICM, Barapnrri. 
Asstt. Admh o  Officar ~ Estt.), ICIV ~ j  B,-TaPmi- 
Personal files of Scientis , t* s concerned. 
S/B of tie Scient,ist coriceirried. 
ShriC. K. ShRrmj, Sji.Qntit ~t (SG), Hort 	IC iit 'I!r iPDx a C entr e, 
Lembuc herrn, West Tr Jpqr a. A copy of 	Cbun'il's le+tq ~ 
F.No.6-31/92-AU dt 	-Jongwith the copy F.No . 16(5)/92- 23.6,90 , 
Per IV d -t- 2 3-  3.94 Is (3nc 1~ I d ' f 6r inf or mnt ion . 
Dr. Ram Chandra t  Scifntist ZHeot.), IC1,11, D,-T-,1PRni. A copy of 
the Counc ill s letter. F!.No. ~ t~ 31/92-AU dt. 2 3.6.94 is emlosed 
;~nd.hb is requested to subq )it hi s assessment Paper to 
Administrntion at the earlj test. 



lev 

INDIA11 COUNCIL OF AGRICUJI'TURAL RZ6—FARCIj 
ICAII ReSonrCj, Onm 7a~ -P ?, A/ r Lf 7i e 	V 	0 -0 . egion ., Umrot Road, Vintan,  — 793 103, Meghalaya. 

NO -RC(G) 1193 	Da te d Umia ~ , the 	Ma y, 1999, 

0  R D L R 

The following scte7itists in the xale of of pa I 
 y of 

RS-3000-5000 are proutoted to the next higher grade of Sctentist 
(Select4on Grade) in the scale of RS-3700-5700 (Pr8—revised) 
with effect from the dates indicated against their namea 
vide-Councilts letter F.No.6-31197—AU dated 4.5.99 

Dr. K.A.Pathak 	
01.7.95 Scientist (S*S), (Ento.). 

2. 	Shri B.P.hrazarika, 	 01.7-97 
Scientist (SS)(Plant Path.) 

This issues with the approval of the Director. 

G. Sinha 
Asstt. Jldritnistrative Officer 

(Admn.) /- 

copy to;— 

The Dep'uty Director (P), Indian Council of Agricul- 
tural Research, Krtshi Dhavan, NeLl Delht-110 0/ol 
wtth reference to the letter F.No.6~31197—AU dated 
4.5-99. 

Persons concerned. 

.3. 	The Joint Director, j;,anipur Centre, ICAR Research 
Complex for Y.E.H. ilegion, P.o. Imphal (Lamphelpat), 
panipur. 

1; - 	 The Fiaance Z- Accounts OjYicer, ICAR Y?escarch Complex 
for 	lteqion ~ Uiliiam--795 103. 
The Asitt. Ad i,i -L?ziz;trattve ofj'tcer (E-;jtt.), IcY.,  11 
Rejearch Complex for II.E.H. leegion, Untan-7-93103, 

Perjonal Ftlea of the '61'cientijts. 
The oervice Bookj of_the Sctenttsta. 

The Dealing Ajstt.(Rectt.), 1CAR Rejearch Conp2ex 
:for 	slegion, Umtarn-79310.3. 

00ca". 
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RE (*T-17  RE D 

INDIAN COUNCIL OF AGRICULTURAL RESEARCH 

KRIAHI BHAVAN NEW DELHI 

F.No.30-1/99-Per.111 	 Dated the/3 Feb., 2001 

To 

Tile Director, 

ICAR Research Complex for NEH Region, 

Baraparil. 

Sub:- Appointment of Dr. K.A. Pathak, Senior Scientist. ICAR 

Research Complex for NEH Region, Barapani to "tile post of 
Principal Scientist(Entornologgy), ICAR Research Complex for 

NEH Re-,, ion, Barapani in the pay scale of Rs :  16400-450-20.900- 

500-22400. 

Si 	
Oil the recorrinleridatioll of the Agricultural Scientists' Recruitillelit 

Board, the 
. 
President, lildlaii Council of Agricultural Research Society has 

been pleased to approve ti le  -,Ippointment. of Dr. K.A. Pathak, Senior 

Scientist, ICAR Research Complex for NEH Region, Barapani to tile 

post of Principal Scientist(Enton)0109Y), ICAR Research Complex for 

NEH Region, Barapani. Accord in,(;ly, I am to forward herewith an offer 

o f app olil tment III his favour III duplicate, the original of wh i ch I laY I 

delivered to him aild the other copy be retailled by you. It'lle accepts tile 

offer of appointment. lie may kindly be advised to take up his assignment 

preferably wi thin one 111olith of tile date of issue Of 
as early as possi 

let, 	 ak has already beeil examincd Ii is presumed tilat I)r. K.A. Path 
I 	ery cc wh i le 

by a duly consdilited Medical Board and declared fit for s 	
I 

, 1111 ) loyment under the Council aild his character mid ailtecedei is 1 Ve 

been varified aild found -saliSfactOrY. it I s also presumed that Dr. K.A. 
I 

patl 	 a' iak taken oath of alle'lia"ce f,  tilful"Icss to tile collst  

SOO 
~A?  

Advocate- 



-2- 

to These presumptiors may kindly be, confirmed while co"Ve)"M 

t1 l i s o ffice the acceptance of the offer of his appointment. 

Receipt of this letter may please be acknowledged. 

Yours faithfullyl 

V~ 
Sodhi Singh Z~ 

Under Secreimi*y(P) 
--IV 

Copy to:- 

Secretary, A.S-R.B., Krishl Anusandlian Bliavan, Pusa, New 
Delhi alongwith a copy of offer to With 

' 

reference to their 

letter No,,Scr/Secy/ASRB/Ot/M/13 dated Nil. 

Dr. K.A. Pathak, Senior Scieritist, ICAR Research Col"Plex for 
NEH Region, Barapani. 

Person9l file. 

Guard f0e. 

Sodlij siilgh 
Under Secretary(P) 

pie 	PJ/90 9  - VC)J
.  zi 	t~ , V,-? -5- C) 

J77 3 
Alm jc~ 

- AA 7 sskatl~ 

AO 



ANNEXURE 
tj V F x V 	C- - 

Errlpl.Wrwr~)4~ (  7A3 

India"hi. Council of A ricultural Research.. -9 
V, 	

KrIshl Anusandhan Bhiivan, 

Puss 	Nei4jDelhl-12 J 
FELLOWSHIP FOR POST-GRADUATE STUDY AND RESEARCH 

1990-91, PROPRAMME 
Appficatons are kwftd for. award of fCAR Soria Fellowship io( Post-Grwuaie E&K31W leadng io MD. 

dequ in the fmid of Agrbm&" and allied scwms U-sder IM-91 p~Warnrne. The fellow~ we Israbie 
im ov;i=tjrw LlniversitiesA.CAR InsftAe3  or  O&W, insbtu6ons of AgriaAxa] oducabon where the Ph.D. 

prognaawne irdudes formal oour3a woex and research. 
Valuo 
Tho vWue of the follawahip will be AL I SW/- per month for the fwst tv.,o year3 " Fis. 21001- p.m. for to third 
year. However, tho inservice cw ~didates vft we in receip ~ of sbidy atlownices irpm tw Went iraft1bon we 

019"e, 
 , 

f6t  qediV , a nwkrAim. of Fis. 10001- pat month only in,Addition lo tw* Ww'sslaria~~!  

V 	.0 .,T.. ". 	 g rarit -~f i:iik tOO61- p 	46r #W pt~ 
. 	.. 	~ 	, 	, 	, 	: 	.. 

so 	
— 	

~ 

Ugft" condhimW 
11w Jollow5hip will be avWWAo or4y lo to pwso m of Irockan nationsirty as detned in-t*. ,Corzft$*VIJn&& 

The cox'fidates should not be more Ihan 45 yean of agw(50 y&sx3  in case  of SUST cwKtkV4*;m**n Ihs 
first day  ci July, 1 9W. 

The candkW" shoW have passed the Masters de gree exarrinabon in 1he concorroad discipWW With, 

50 per cer4 maft In &ggregste or equivalent currvitabve -GPA (45 -par cart. auvics in aWregate or: eqvh*WU 
4 	GPA in casa of SCtST tarodidstas). 

In order la avail the fellowship., the'Wected candidate3wig hsrve lo.taW adm4sion in PtLO.,pr?pwn.M_kt. 
the cxsmrwd.*ubjo-_ : in an kt3htulion which is ofloriV  Ph.D. proWwnroo with ow'se wok 

kindidaw is laLsostOA&W tAL such irmtbAban stogd rK4 be the &&-m ir~rn which tol c 	has 

B., In case of kwervice corodidaiss, in addition lo kdArV ,the cotidibon mwAxwd in.  W; 4 obowjft 

to &AowW b Uke adrr~ ** in  an kiWution cow ohm the one in which 
6. Iln ooze of candidi4es-who haw jok*d Ph.D. course after 19i.19W, also vA be.*bw 10 

VW.A_ 	 tt 	Vrwq—: 
j  

Trw %kws* 	be.%mdble kftaky ky 	 10'a,  IiA~ pe(~ 	3 
yowl0cwA of 5QSTcw4djdes), - 
Uo!#,.*t Stkctk)i u 
The i~ioctGn ~ of,to 	 Ilor-the. W"vship wig be ~bas~ on 

M~r6-t&n mabic 10 kcsc. 	the .kft-vi&w. 

k 
Twe* per cod of the 11olowships, me, isserved kc candKW" belorVV. 10,,&~,§117 
candid4its with minimum quakficadons pre3abod are not avaaable 1ho ;8~* 	re~~ Jakwship..wA be. 
tmaled xf- =*served. 
Fo( to Ilonrat of to appkabon 11myN &t&% d u4octs Ilo( which lailowshpa w* aysiable " tow o6giblity  
qoskfiudons, -pi6a" see below- The applications in the prescribed proimms'(popied bvm tv EMPLOYMENT 
NEWS) canpleteAn sA respects oily  supj~ by  elested copies . of tw .p~" Ist of wwiou* ""xOona 

iopolhor %k1h.cro"od Wian Postal Order of Pa. S/- in 9-ve ranto of Secrotwyd'irdan CoLx.ja 
Ploserach. Now DeK pay" at GPO, Now Do" as applicaton Ileo. shoWd. I  

i 

 oech,#14 	-Oftw, 
i 	

*'Socbm* 
 EduoKfion I r*tict% Room N*. 44 - K&W AmAwxtw Bhwv*A Puse, Now. 

S*p%cr,bw;,1 WI.- In m3 	of carddides belaVliv  6 SQST coporiw twy 	,*_:an aneopd, gopy.- 
of tw male CAttficale Iran " cwrVatent authority  as proof of thow,4imm,Thipy-we aktc;Ug 	ft 
perw*,d appkagon fee merAwad *xyA. 
The V46nis 'Applicabon for'r-AR Soniot Fellowship' should be supersaked on t-* onvol ope,contWnIng  

Tho'con6dates4pplying Ior 
I 
 mom ton am ubpect Whould submit sepwab appkxbon:s lot; each subteck 

=rqk4e in all respects. 
The - conSdates employed should send their applications through the HwW of re4ective 

deperirrants. They'nW swW 4on advance copy, comp~ote in aM rospocts~ alorqvvith t* prescribed appicstion 

-fee. How~, the oeaginol appficobon must be rec&ved wtd-Jn IS days of to Last dais of receipt of flpPkAbOns 
inodicated ebo4 
The s;*fi=do(A,t*c*1`v*d aher 1he clos~ da* mv-stoned above 	to ir%MT~ "*fics.Sons %yW be 

rejockd T!Wrs~j~n fee received will not be rekdod. 
r 	wt dib'. jo~- "'aWic~ . to ,  reach the Sockn Offcm. E&Kabm 14 sacttk~*~ No.~414 Xrishi 

ArAnsidtvin-Shrion. Pu3j ~ 'No~' Dai--12 is 20-9.1901, 

COUNCL.OF AGRICULTURAL JREMARC~*i,  

I.QUS'M A,  KUSANDHAN 



BE-- 

I114EDIATE 
LNDI_42~ COUNCIL 0.,  A(RICULM~,kL RESEARCH 

KRISHI AINIUSANDHAN BHAVAN- 
PUSA s NMi DZ-LHI - 110 0 112 

F -No. 6-3/ Lq9-.Edn,, 1. 	
Dated: the 27 Sept.19sq 

To 	
The Directors, 
A,11  Research Institutes of IcAR 

_SU6! Awa~q of Councii's Fellowships to the research W in' ", 	 workers X":k.a~t,4ariou's ~ Research' Institu tes  d 	~9' of the Council 

Re 	am direct ed to say that the Indian C ouncil of Agric  'Ultura],  8'earch has decided to award 10 Senior Fellowships for Post-graduate Education' leading to a Doctorate degree in various branches of Agril. and allied sciences to the 11 sci enti s +- s ii vior Ing  at the various r
esearch Institutes under its control under 	

_ki 	
I --1988-89  Programme. The value 

of the fellowshi's will be Rs.1800/_ rjrl --. 	i 	 P P @M&I for  f  r st two Years and Rs.21oo/-p.m. 	
1.1 

i 	
ngent grant of R $. 5 0 	 for third year ' ith a r. 	 However 

ceiV '_` 61~1y~ an" 	 IloWan - 
those employees who are '.­  re~-ej~rtOf  full salary/study 

2 	ces Q, -1 1 _P 	 amoul t Qf R s 	 will be eligible to 
-Z 
Rs'_50001_-V;,a% in addition -1000/-P.m. and a contingent. 

to such allowances during the period 0 in- ' ell0w shiP 'are tenable i 	 -u-niversitie /ICAA sti tutes or oth er  izlstitu -, 	L, 
tions of agril. education where Ph,D. ee programme 'includes formal cou-rse work and research. 

degr 	 S 

Tar.s 
 and copditions of 1-~ ' 	ward 
1  - The f el-I owshi-D  

Will be available only to fndian Nationals. 
2. The candidates 

should have Passed the Masters Degree P"0 6-ramme in 'the concerned doscipline (as eligibility  
qL,alif i cations WC-11tioned in the entlosed list in each subject) With e,;Ioas% ~ 5oyo marks or it They should al s(.- 	 s equivelent O-G,P.A ICAR. 	 have atleas/t i ,,,, e Years of service in 

3* 'The selectc-d ci ~
.ridjdate would be eligible for tile award of th-i-S f ellows ~h* 

d e gr a 	 Only if they take admission for Ph.D. I-e in an j.?Is  
One from whi , 	t4tution 111-dversity (i) 

other than the P-' t~
)ey obtted their Masters degree and -other th lin  

t ey ar e 	the parent i-I  eMDI-.Oy ed. 	 stitute/institution where 
4. The candidatt ~ s Who have already 

joined the Ph.D. course but have not: cotq)l etc  
""ll also br-: I-; 	d one yt:?ar of study on 3 
PrOvAled th ­  e.l..L4ble to app'Ly 	 12. 8'8 

ey-  ~Ilyfil the co' for this fellowship 
ndition in para 3 above, 14W,4 _M~ ;:n4~  - _e~,~.qndidatc, acie th h - c~ 

be awarded f e:UowShjP  it Selected, 
------------- 

JL,ateo 



11  D 

2 

th C 	 11 is requested that Lhe applications in Prescribed fo):~M'-(COPY enclosed) from the eligible candidate who are desirous of being considered for th e  
r11P under the above Programme and who -could be spared fofrelflorwt
sher study MdY Please be sent -

to the Section Officery Education I Section 1111m. No.405 V  Krishi Anusandhan Bhdvan latest bY 31 -10,.1989. The Word 11 	, Pusa )  New Delhi 1 10 012 '  11 	 s S R.'F 'PPlication for !CAR Deptt. candidates should be suPerscr"b;A 
application. - 	 I 	on The envelop containing 

The 4ead of the Institute should specifically mention in COI-15 of the application f0TM wheth er the candidate had any adverse entry in his/her Character roll during last three years 
and give their recommendations clearly - T'nj- -*s - - be left blank otherwise the appli c .ti * 	cclurrin should not 

on cf the candidate will be considered invalid; Advance application w 
11 not be-considered. in which the f ellow shi 	 i 

is enclosed, 	 ps are available under 
1988-89  Programme &lJxt Of the subject 

Receipt of 
this letter may please be acknowledged, 

Copy 
forwarded for information to: .- 

Yours fai -thfully,  

M. AFtAV_Tm).Ap4 
Princi Pal Scien-rist (ASE) 

All Offic ers/Sections of the Council including, Ac
~RB Eligible 'Candidates working at the Headquarters o- the Council who aredesix ou 	 I of being considered for 

the fellowship should sendstheir application througl i  their branch officers concerned, 

I ~ 
M- AFLAVID' ~ IDAN ) 

Prinoipal Soientist (ASE) 



MUM- 

	

TELEPHONE 	33889*9 I'F.)(TN I 

	

a 	 71 ELEX 	0 - 3 1 -62249 )CAR IN 

	

5 0 	 FAX 	293 
6mCr4z%q VvQif%j 	 IELEG-RA" 	AGRISEC- 

TTJ  Tvi' 	 0 001 
INDIAN COUNCIL OF AGRICULTURAL RESEARCH Krishi Shawan, Dr. Raje -ndra Prasad Road, New Delt~t- mo oo 1 

Dated flie---9p~liarcli' 2001 

To 
All Directorsiproject Directors of the 
Llstitut ,.JsNatioaal Research CenLrzs/Burtaux/ 
Project Directorates Or JCAp_ 

Sir, 

Clarifications have been sought by the ]CAR InstiNte-USAUs as to whether the Scie n t; s ts 
 who have ObLaincd PILD dtpee prior to 1.1-86 will be entitled to two -advance incrcrricrits under One Of the iuct06Yes fv Ph,D(1,v1.Pbil which prov-idcs that a Scientist wiU be ~ cLigible for two adyance iDcrel-neaLs &s Lrid .when he ac 

'. 
quixes PLLD degce in his scry i c -~ career.  

The matter was takenup "viLh the Min3stxy of FLBB.Oct, It is clarified by the ML?iistry of FiDlLnCe Lhat while there may be no objection to grant.ing incentives  of  two 'advanc e  increments for acqu ~~ g  Ph.D at any time in the servi ccare i ~s-U e- li t  c ~- n7 :Er  Z ~tLv n y .e benefit c ~. 	~e n ~o 
Wnicti beriefit other than 	

Ffroin the date from 
pay scale is made applicable i.e. 27.7.98 i 	

i ---- 	
the date of acquisition of degre e w ili heycr is later 	Tl~ s inc ativ 	admi"s-i-ible —toall cientisLs pro-vicle  e post ern on aforesaid date of (27.7.98) (or the 

date ol. acquisition of Ph-D degree if it fait's after 27.7.98) does no t te Li j~c  them  t0L  
have 

* 
a - Ph.D. as a must/minimuin eligibility co 

recr`LL'bMenL/aPPQL11trnenL . - 	I 

Youn faithfully, 

Sodhl Singh 

Copy to 	 Under Secrtistry (P) 

"VCS'Of SAUS/CAU for informaLiou & necessary  guidai-ice in respc~cl 
of teachers/scientists of Lhc urdymiucs. 
Sr. PPS to DG, ICAR. 
PS to Sccrcury, ICAP, 
P S to FA (DARE). 
Director (Fin.), ICAR 
DD(P)IDD(AU~ 

Legal Advisor, ICAR 

5 



.- 2-,,2,- 	P., - ANNExURE- T 
DIVISION OF ENTW,10LOGY 

ICAR RESEARCH COMPLEX FOR 1MH REGION 
WI-MOI ROAD: Um . IAIMI- 793013, 

No. RC/AG/Ento/KAP/F-26 	Dated the, 17th May, 2001. 

TO 

Vne Director s  
ICAR Research complex for 1JEH Region 
Umiam. 

sub 	Granting of 2 advance increments for acquirinag 
Ph,D.degree during service carrier 
27.7.980 

1(15)/98-per-IV dated 28.3.2001 Ref 	F. No 0 

In reference to the above cit- ed subject, 

- 0 i I am 	nform you that as per the above referred 
Circular, I am eligible for 2 advance incroments as 

incentive for acquiring Ph.D degree durilig service carrier 

w.e.fo 27.7-96, 

1, therefore request you to kindiv accord 
approval for the same at an early date. 

Yours f aitd~-f ully, 

(KeA. P 
Principal Scientist & Head(Ento-) 

C'  
ATHA~ 

Volk 
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00" 	
ANNEXURE 

DIVISION OF ENTOMOLOGY 
ICAR RESEARCH COMPLEX FOR NEH REGION 

UMROI ROAD: TURMIAM - 793103. 

No,'RC/AG/Ento/KAP/F-26 	Dated the. 18th May, 2001. 

h-1110 

The Director, 
ICAR Research complex for NEH Region 
Umiam. 

sub 	 Plxation of pay and payment of arrears : 	. - 
Axrears of pey  vi.e.fo 1,7*89 after clearance of 
EB in the scale of Rs.2000/- to 4000/-. 
Arrears of pay w.e.fe 1.7.90 due to promotion in 
3000/- -to 500-01- scale. 

Axrears of pay w.e.f. 1.7.95 Li the scale of 
#4  Rz. 3700/- to 5700), -* 

Arrears of pay w.e.f. 1702.2001 ,, in the 'Scale 
of Rs, 16400/- to 22400/-* 

Sir., 

In reference to the above cited subject *  I am to inform 

you that-  vide letter No.RC(E)5/88 dtd. 30.10.93 my EB was cleared in 

the scale of - Rs. 2200/- to 4000/- and I , was drawing salary of Rs.2800/- 

as on 1.7.89. The EB was cleared on  1.7*90. from this date — my 

arrears has not yet been  prepared and paid to me so far. 

Further. vide letter 130. RC(G)1/93 dt. 7.11.94 1 

was promoted to Rse 3000/- - 5000/- scale w.e.f. 1.7.90 (vide 
council's lcotter F.1:0. 6-31/92 dt. 23.6.94) and my arrears due to pro-
motion in the higher scale from the a"Maave date 	are 'yet to be 
prepared and paid to me* 

I got further promotionss in the scale of Rs.3700-5700/- 

(pre-revised) vide letter T4o. RC((;)1/93 dtd. 15.5.99 (Council t s letter 

No. P.No.6-31/97-AU dt. 4.5.99) and the arrears due to this promotions 
also are yet to be prepared and paid to me* 

I - Joined as Principal Scientist (Entomology) on 17.2*2001 

vide lctter No* F*Noe 30-1/99-011er.Ill dated 13th Feb.j 2001. and my 

fixation is to be done in all the above scales. 

, 1~ sk 
0ontd.../-2* 



Ak 

ANNEXURE- 

In this regardo  I c-um to infor.81 y~Ai that I have 
submitted several requests and reminders earlier also 
for fixing my pay and making payment of arrears at an early 
date-o  Once again&  .1 request your kind authority to l00% 
into the azatter per-sonally so that ivy pa7 is fixed right 
from 1.7#89 in. differerAt grades arA arrears are pald 
at an early date*  

Thanking yous  

Yours faithfully, 

'fK*A* PA 
PzinciPal SC-ieritist & Head(znto.) 

6 a & * 

0 

or. 



AWr4FXURE-- 
DIVISION OF ENTOMOLOGY 

ICAR RESEARCH COMPUX FOR NEH REGION 
UMROI ROAD: UMIAM - 793013 *  

NO. RC/AG/Ento/KAp/F-26 	Datc;d the, 2001, 

To 

The. Director 
IC",  Research' cor,j plex for NEH Region Uhli am'*,  

Sub 	FixatlOn Of pay and payment of arreas 
. 

: Arrears of pay woef. 1.7 89 after clearance Of EB in tile scale Of Rs. ~ 200/-4000/-. 
ii)-Arrears of Pay W-seef*1*7 * 90 due to promotion in 3000/- to Rs. 5000/- scale 

Arrears of pay of pay wo,e,f, 1*7o95 in the 
scale of R303700-57oo/-. 

iv) 1krrears of pay 
W.- 

L-- f,- 17.2.2001, in -the $calO Of Rse 16400/-_to 22400/ ­~,~ 

Sir, 

In releren ce  to the abovc, ~ cited 6ubJect. I am' 
to inform You that vide letter No," RC(E) 5/88- dtd 30.10.93 
my EB Was cleared in the scale of .'Rs.2200-4000' 
was drawing salary of Rs.2800/_ as on 

1*7.89. The EB was 
cle ~U'ed on 1.7.90, front this date. my arrearo 11as mot  yet  
been prePared and paid to me  so far. 

Fux-ther V.J(-j(j  l ette  
'r No.RC(G)I/93 dt.7,11,9,1 I was promoted to Rs.3000/-5000/-  scale w.e.f. 1-7,90(vide 

Council , s letter P.No. 6-31/92 AU dt. 23.6.94) and my 
arrears due to projnotj()jj itl the higher scale from the above 
d,-IL-e are Yet to be ~.,)repared and paid to me, 

got further I)romotiorls  -in the scale of 
Rs,3700-5700/- (pre-revised) vdde letter 

NO,RC(G)1/93 dated j.5.5.99 (councilos letter NO,F,No,6-31/97-ATj 
dt- 4.5.99) and tile arrears due to t1j.1's promotion._3 
are-  tn- be Pr,--~Pazred ;3 nd apid to me, 

17 	
1 joinod as 

Prillcipal 5cj' e11t1,8t ( BntOmOlQ9y) on 
.2.2001 Vide letter j\jo. FoNO* 30-1/99-Per-III dated 

13th Feb., 2001 and my fi xation 
 is to be done in all the 

above scales. 

A. 	 ... /-20 



A NEXURE- 2 

In-tlgis regard, I am to inform you that I have 

sub,mitted several requests and reminders earlier also for 
fi),dng my pay and making payment of arrears at an early 

date. Once again, I request your kiad authority to look 
into the matter personally so that zy pay is.fixed righ t. 
from,1.7.89 indifferent grades and arrears are Daid 
at an early date* 

Tb,an~kinq you, 

Yours faithfully.. 

(K. A. PATHAK) 
Pri-~Cipal Scientist Head (Ento.) 

i 



ANEXURfli-m 
	A 

DIVISION OF E1?-1OMOLOGY 
ICAR RESEARCH COMPLEX FOR NEH REGION 

U1,'1ROI ROAD: U11,11iAli-793103 o  

26 
illo, RC/AG/Ento/F- 	 Dated the, 28th Mayo  1999 

To 
. The Director 
ICAR Research complex for NEH Region 
Umiam o  

Sub 	i) Arrears of pay we.f. 1.7.89 after clea- 
rance of EB in the scale of Rs.2200/-4000/v. 
ii) Arrears of pay woeof * Ir7,90 due to 
promotion in 3000/- to Rs, 5000/_ scale. 

-i-ii) Arrears of pay w.e.f. 1.7.95 in the 
scale of Rs.3700-5700/-, 

S .! ir, 

In reference to the above cited subject, I 
-hat vide letter No.RC(E)5 am to inform you 4L. k- 	 /88 dtd 30.10,93 

my EB'w.as cleared in the scale of Rs. 2200-4000/- and 
I was drawing salary of Rs. 2800/_ as on 1.7.89. The 
EH was cleared on 1.7.90, from this date my arrears 
has not yet been pre---ared and paid to me so far. 

- - 
	

Further vide letter No. RC(G)1/93 dt. 7.11.94 
I was promoted to Rs, 3000/-5000/- scale w.e.f. 1.7.90 
(vide Council's letter F.No. 6-31/92 AU dt. 23.6.94) CW4 
my arrears due to promotion in 1--he higher scale from the 
above date are yet to be prepared and paid to me. 

I got furthar promotions in-the scale of 
Rs. 3700-5700/- (pre-revised) vide letter No, RC(G)*/ 
93 dated 15.5.99 (Council's letter No, F,No, 6-31/97-ATf 

~-P;,35 dt. 4.5,99) and the a--rears due to promotions also are to 
be prepared and paid t-o me. 	A 

In this regard I am.to  inform you that I 
have submitted many request%s * to you e arliers also for 
early payments of the above Eirst two arrears, apart 

from the discussions with Shri S.No - Baitha, in your 
chamber. 

I, therefore, requ 
. 
est you once again to kindly 

look into the matter personally so that my arrears are 
prepared and paid to me at an early date, 

Thanking you, 

Yours faithfully, 

NIP  

ate 	 (K. A. PATILW 
AJVQC,at 
	

Head, Div.of Entomology. 



,-)(2  , 	 ANNEXURE, 
DIVISION OF ENTOMOLOGY 

ICAR RESEARCH COMPLEX rOR 'NEH R EEGION 
U1,01ROI ROAD: UMTA14- 793103. 

No, RC/AG/Ento/KAP/F-26 	Dated the 9th April 'p  1999 

to 

The Director 
ICAR Research complex for NEH Region 
Timiam. 

Sub 	i) Payment of arrears of salary w.e.f. 1.7.89 
when EB was cleared in the scale of 2200- 
4000/- vi~e letter !io.RC(E)5/88 dt. 30,.'10.93c"" f 	W 	-'rnct—i-I 1-C ii) Plac- e-CiTient, k~' fiXat-ion and payment of arrears of 
pay in the scale of 10,000/-325-15 

1 
200/- 

w,etf, 1*7*90 as per ~V Pay Commission during 
study leave period. 

Sir, 

In reference to the su-bject c -Lted above s, 
I am to inf=orm you that my EB ~.-,,,as cleared vide above 

TLj- 
referred letter and arrears Ihas2.,to be prepared and 

paid to me. Also, I was promoted from 1.7.90 and placed 
r ~-  

in the Rs.3000-5000/- scale and the arrears has to be 
prepared and paid to me4 	 9 

I discussed the matter with you on 7.4.99 in 
your chamber and it is told by the Office dealing hand 
that placement in higher scale during study leave is 

not allowed as per rules. In this regard, I am to state 
that when I was on EL, HPL OSC EOL Dlacement is not 
allowed but I could not find any where in rules that 

placement in higher scale during study 'Leave period 
is not allowed. 

1, therefore, request- you to kindly 
consider my case sympathetically azid place --me in the 
higher scale during the period of study leavej 

Thanking you very much, 

00'*  

Yours fa-ithfull%- 

- 

PMMAX) 
DiV.of Entomology. 

. * 0 



ANNEXURE- 

DIVISION OF ENTOMOLOGy' 	
REMINDER-ly 

ICAR RESEARCH COMPLEX FOR NEH REGION 
UMIAM- 793103. 

No. RC/AG/Ento/F-26 	Dated the 30th Jan., 1999 

To 

The Director 
ICAR Resdarch complex for NEH Region Umiam. 

Sub 	Fixation Of Da 
I 
 y in Rs-3000-5000/- scale w.e.f. 1.7-90 and p~yment of arrears regarding- 

Sir 

In reference to the above - cited subject,, I have the honour to inform "you that I was promoted in Rs.3000-5000/- scale w.e.f. 1-7-90 after completion of 8 years of service in Rs. 2200/- scale. 

Further,, I am to i nf orm  you that in the scale Rs-2200/- my EB was cleared vide order No. 
RC(E)5/88 dt. 3 0 -10-93 and pay was fixed to Rs-2900 w1e.f. 1.7-90 but 

the arrears are not paid to me till date. in this regard, 
I requested the authorities several times in the past also 
but no action was initiated. I 

I  am sorry to if nrom you that still I am receiving 
the salary in the scale of Rs. 22007U4000/- as  my fixation etc in the smle of Rs.3000-5000/-  is not yet done. 

In this regard, I have submitted tl~r-" applications to YOU on 5.11-97 9  12-1.98 aed 12-3.98VIV, 

-Once again, I request you to kindly look into the-- 
matter personally so that my pay in the scale of 3000/ fixed and the arrears are paid. 

Yours faithfully, 

C,  ]~ '(K.A. PATHAK) 
Head o  Div. of Entomology, 

ocate 
0000 



ANNEXURE- 
REMINDER III 

DIVISION OF ZNTC1N1U-- LC%'.iY 
ICAR Ri~SEAR(;H C-30141PLEX FUCR NEH Rh;G!01,' 

MOI HOAL): U:MlIAM, q93103, 

No.:  BC/AG/z-nto/F-26 	D.,ated the Ist Aug-ust, 1998 

M 
The Director 
ICAR Reseaych complex for NEH Regioa 
Umiame 

Sub : Fixation of pay in R* s 3000-5000/- scale 
i 	1.q.90 and payment of arrears regarding- 

Sir 
, 	i In.re -terence to 'the above cited subjec -t., I have the 

j 	 -L A 	 Cy honlour to iniorm you -16- 1-la -t-  I was promoted - a - s- 3000-500 
,scale w-eafe lo7.90 after comoleiion of 8 years of servio-- 
a, Rs. 2200/- scale. 

Further, I am to inform you that in the -ca - e 
Rs;. 2200/- my EB was cleared vide order No. RC( 

' 

E)5/88 dt. 
30,.10.93 and pjay was fixed to R's. 2900/- w.e.f. 1.7-90 
but the arraz~rs are nlot i ~ aid to me till date . .1 "- t1--lis 
rep~ aret, I reoue;~ted the authcrities several ti.mes in -the I 
oa:Pt also but no action was -  initiated. 

I am so.rry to J-n'L ----rh,  you t1ni~ t still I r-m lleceivi,19 
thP salary ia the scale of Rs. 2200-4000/- as my fixation 
etc in the sale of i ~, s- 3000-5000/-  is not yet done. 

In this regard,, i have submitted three applications 
1610 you on 5.11-97 ;L 12. 11.918 aad 12-3-98- 

Once again, 1 request you to kindly llooe'C --- nto ti-B 
Matter oersonall so that Riy pay in, the scale of Rs.3000/- A 	 y 

fixed a'nd the arrears are paid. 

Yours faitl.--fully, 

(K.A. P-ATIHAK) 
Head q  Div. of Entomology. 

Adv
ocitte.  

N . 

. 	 J, 
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UNDUE— 
REMINDER II 'SION OF ENTOMOLOGY D WJ~ 

ICAR RES13,ARCH COMPLEX FOR NEH REGION 
UMROI ROAD: MWI- 7931030 

No. RC/AGrrnto/F-26 	Dated the, 12th March l, 1998. 

To 

The Director 
ICAR Research Complex for NEH Region 
Umiam. 

Sub 	Fixation of Pav in Rs. 30r'0-50001- scale w.e.f. 
1.7-90 and promotion +0 Rs. 3700 scale regarding- 

Sir , 
In reference to the above cited subject, I have 

1% .the honour to inform you that I was promoted in us-3000- 
5000/- scale Pi.e.f. 1.7-90 after com-ole -II.- ion of 8 years of 
service in Rs. 2200/- scale and now due for further -oro.- 
motion in Rs. 3700/- scale w.e.f. 1-1-95 after 5 yea-rs 
of service in Rs. 3000-5000/- scale. 

Further, I am to inform you that in the scale 
R 's. 2200/- my EB was cleared vide order No. RC(E)5/88 
d-t. 30-10.93 and pay was fixed to Rs. 2900 w.e.f. 1.7-90 
but the arrears are not paid to me -Lill dalk-le. In this 
regard t  I request.ed the authorities several times in 
the past also but no action was initiated. 

I am sorry to inform you that still I am receiving 
the salary in the sCale of Rs.2200-4000/- as my fixation 
etc. in the scale of Rs-3000-5000/- is not yet done. 

In this regard, I have submitted two applications 
to you 0 --i 5.11-97 and 12.1.98. Once again I request you 
to kindly look into the matter personally so that my pay 
in the scale of Rs. 3000/- fixed and the arrears are 
paid. Further,, I request you to kindly instruct office 
to initiate the process for promotion to Rs. 3700-5300 
scale through D.P.C. at an early datee 

Yours faithfully, 

(K.A. PATHAK) 
Head, Div.of Entomology, 

AdvOcate' 



A URE~ ' MU 
REMBDER I 

DIVISI ON OF ENTOPIOLOGY 
ICAR RESEARCH C014PLEX FOR NEH REGION 

UIMROI ROAD: UM1AM 793103. 

No. RC/AG/Ento ~ F-26 	Dated the, 12th January, 1Qr10  

To 

The Dir -ector 
ICAR Research complex for NEH Region 
Umroi Road q  Umiam. 

Sub Fixation of nay in Rs. 3000-5000/- scale w.e-f 
1.7-90 and p~ omotion to Rs. 3700 scale fegarding- 

Ref Our No. RC/AG/Ento/F-26 	Dt. 5th November 1997. 

Sir,, 

in reference to the subject cited above,, I 
have the honour to inform you that I have submitted an, 
application dt. 5.11-97 regarding fixation of my pay in CD 

Rs. 3000-5000 scale akg . also initiation to process for 
DPC for promotion to/3700 scale. Once again, I am to request 
you to kindly do the needful so that my fixation and 
process for 	romotion to Rs.3700 scale i 	i i iated. p 	 is init 

Your- s f aithf ully 

In 6 

(K.A 	ATHAK) 
Head(Entomology) 

a * 0 

3 	
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DIVISL"N OF ENT 	 E, .j!FFYUR 
ICAR RESEARCH COPPLEX FOR N~̀th REGION 

UVU1=:R0AD*. UMIAM 793103. 

No,.RC/AG'/Ento/F-26 	Dt. the t  5th November. 1997 
~To 

The Director 
ICAR Research Complex for NEH Re 

	

Umroi Road, UmA&M-793103- 	
gion 

K 

Sub 	Fixation of pay in Rs. 3000-5000/- Scale w.ef.f 
1 - 7 -90 -oulki P7V-r~ 

Sir, 

In reference to the above cited subject, I 
have the honour to in-form you that I was promoted in 
Rs- 3000-5000/- scale w-e.f. 1.7-90 aftel,  completion 
of 8 years of 'service in Rs. 2200/- scale and now due 

. for further Promotion in Rs. 3700/r scale w.e.f. 1.1-95 
after 5 years of service in Rs. 3000-5000/- scale. 

Further., I am to inform you that in the sca1e 
Rs. 2200/- my EB was cleared vide order 1i0 - PC(- )5/88 
dt. 30.10-93 and pay was fixed to Rs. 2900 	1.7-90 
but the arrears are not paid to me till date. In this 
regard s  I requested the authorities several timies in 
the past also.~,J ,  -~Ic 	 in ~ ' a-U 

am sorry to inform you t ~lat still I am receiving 
the salary in the scale of Rs. 2200-400 as my fixation etc. 
in the scale of ~ Rs- 3000-5000 is not yet done. 

1 1  thereforep request you to kindly look into the 
matter Dersonally so that my pay is fixed t  arrears are 
prepared and papers for the next promotion in the scale 
Of-Rs- 3700/- are processed at an early date to avoid 
further letigationse 

Yours faith -LOully, 

11 ~9 
-(K.A. PATHAK) 

Head (Entomology) 

VMS- 

ocatc. 


